BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
MISC. APPLICATION NO. 5 OF 2021

Asian Paintsttd Applicant / Petitioner
v/s
State of Telangana & Others ... Respondents

Rejoinder of the Applicant / Petitioner to the Reply of the Second Respondent

| Sunil Sharad Jaifalkar constituted attorney of the Applicant / Petitioner Company having
my office at 6A, Shantinagar, Santacruz (East), Mumbai 400 055 do hereby solemnly

affirm and state as under:

1. | say that | have read and perused a copy of the Reply of Respondent No. 2 (the
said “Reply”) to M.A. No. 5 of 2021 (the said "Application”). At the outset | deny
all and sundiy the various allegations, averments and contentions contained in the
said Reply that are contrary to ur inconsistent with what is stated in the said
Application or what is stated hereinbelow. | repeat and reiterate the contents of the
said Application and submit that the contents of the same should be deemed to

have been set out herein verbatim and in extenso.

2. Prior to dealing parawise with the Reply of the Respondent No.2, the Applicant /
Petitioner would like to bring to the notice of this Hon'ble Tribunal the following
correct facts so as to not to dissipate the attentio.n of this Hon'ble Tribunal on the
non-issues raised by Respondent No.2 in their Reply so as to misied this Hon'ble

Tnbunal.

(i)  The Applicant has its Effluent Treatment Plant (ETP) since 1985 in its plant
at Patencheru near Hyderabad (“plant’) which is fully functional and that
there has been no discharge of water outside their plant premises. The
ETP has been fully functiona! from the day commercial production of the
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(i) The Applicant's plant has not / is not causing pollution, there is no

discharge of water outside their own plant.

(i) The ETP installed by the Applicant is adequate and meeting the
compliances and standards of Pollution Control Board. In fact CPCB in its
interim report (annexed to the Affidavit dated 15" December 1997 filed
before the Supreme Court of India in the Writ Petition No 1056 of 1990
filed by the Indian Council for Enviro —Legal Action & Ors (“Writ Petition’)
(against 224 industrial units in Medak District, Ranga Reddy District,
Mahaboobnagar, Nalgonda District and Hyderabad), clearly records that
except M/s. Asian Paints and M/s. Voltas Limited all individual Effluent
Treatment Plants installed by the industries are not adequate and not
meeting the standards. Annexure “5” to the present Application is a copy
of CPCB's Affidavit dated 15" December 1997 filed before the Hon'ble
Supreme Court. The relevant portion of the interim report of CPCB is

quoted below for ease of reference:

"Except M/s. Asian Paints (India) Limited and M/s. Voltas Limited, all
individuals ETPs installed by the Industries are not adequate and not
meeting the standards. All such non complying units are required to take
measures to comply with the standards. These industries must submit their
action plan to CPCB within a month.”

M/s. Asian Paints (India) Limited should get their effluents analysed
regularly for heavy metals through a competent authority like NEERI."

(iv)  ltis pertinent to note that the Indian Council for Enviro —Legal Action & Ors
in the aforesaid Writ Petition before the Supreme Court (against 224
industrial units in Medak District, Ranga Reddy District, Mahaboobnagar,
Nalgonda District and Hyderabad,) inter alia prayed for the following

directions:
(1) to the Union of India and State of Andhra Pradesh to:
(a) Immediately close down hazardous industries creating air and
water pollution thereby flouting the pollution control measures
and environmental laws;

(b) Take severe action against polluting industries.

It is respectfully submitted that the key issue and concern of the Indian Council
for Enviro —Legal Action & Ors. in the Writ Petition before the Supreme Court
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was to initiate action against “polluting industries"” in the instant case,

the Applicant is not a polluting industry.

(v)  The Supreme Court by its order dated 10" October, 2001 transferred the
aforesaid Writ Petition to the Hon'ble High Court of Andhra Pradesh. The said
Writ Petition in the Hon’ble High Court of Andhra Pradesh was renumbered as
WP (C) No 19661 of 2002 (“WP No. 19661 of 2002").

(vi) By an order dated 12t February, 2013 the Division Bench of the Hon'ble High
Court of Andhra Pradesh transferred the WP No. 19661 of 2002 to this Hon'ble
Tribunal. Upon being transferred to this Hon’ble Tribunal, the said Writ Petition
was numbered as Application No. 90 of 2013 (“Application No. 90 of 2013").

(vii) It is pertinent to note that the aforesaid noting of the CPCB in its interim report
vis-a-vis the Applicant has been recorded by this Hon'ble Tribunal in its Order
dated 24t October 2017 passed in Application No. 90 of 2013 at paragraph 90.
A copy of the said Order dated 24t" October 2017 is annexed as Annexure “6”

to the present Application.

Since no pollution is caused from the Applicants plant, the Applicants cannot
be made liable for the pollution caused by polluting industries in the Patencheru
and Bollaram area. Therefore, the Applicant be treated different from the
polluting industries in the Patancheru and Bollaram area with respect to the

contribution to the Corpus Fund to remediate the pollution.

Paragraph wise reply to the Reply of Second Respondent.

3- With reference to paragraph No.2 of the Reply, the Applicant denies that the
Application is devoid of merits and not maintainable in law. The Applicant states
that the Second Respondent has neither pointed out nor substantiated any
ground on which the Application is devoid of merits and not maintainable in law

except making bald allegations.

4. With reference to paragraph No.3 of the Reply, the Applicant states that it is
not the order dated 24t October 2017 passed by this Hon'ble Tribunal which is
challenged in the Application. The Applicant has neither filed any writ petition
nor is the Applicant a party to any writ petition challenging the demand of the
corpus fund and therefore, dismissal of any writ petition filed by third parties to

which the Applicant was / is not a party is nowhere connected to the present

Application. ¢ ot ﬁk\w
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(i)

(iii)

{iv)

{v)

With reference to paragraph Nc. 4 of the Reply, the Applicant denies that it has
sought review of the order dated 24'" October 2017 passed by this Hon'ble
Tribuna!. The Applicant states that the Second Respondent had issued a letter
dated 17t February 2020 (Annexure 15 to the Application) seeking contribution
of 0.5% of the annual turnover of the Applicant to the corpus fund and in view
of this demand, the Applicant has filed the present Application for the reasons
detailed in the present Application. The Applicant states that in view of the
facts enumerated in the present Application and paragraph No. 2 above, the
only limited final relief which the Applicant is seeking before this Hon'ble
Tribunal is that since the Applicant has been and coniinues to be a non-
poliuting industry, the Applicant be treated differently from the polluting
industries-in the Patencheri and Bollaram area .qua the contribution to the
Corpus fund to remediate poflution caused by other industries in the
Patencheru ‘and Bollaram area. .- Therefore only the Second and Third
Respondents are necessary and proper partiesto. the ‘Application. The
Applicant denies that the Application is barred by time and/or non-joinder of the

™ > \\Proper and necessary parties as alleged.

ith reference to paragraph No. 5 of the Reply, the Applicant denies that the

plicant is seeking to de-rail th= impact of the judgement. The Applicant states

The Applicant has complied with the conditions laid down in the (i) consent
to operate granted by the Second Respondent (Previously Andhra Pradesh
State Pollution Controi Board — ASPCB) (ii) Environment Clearance
. grahted by Ministry of Environment Forest & Climate Change (iii) consent /
approval granted under the Hazardous Waste (Management and Handling)
Rules, 1989 for their plant. .

The Applicant's plant has.a state of the art Zero Liquid Discharge (ZLD)
facility in operation and complies with all applicable environment / pollution

laws/ rules/ regulations.
The Applicant’s plant has its\gwn ETP;

The ETP at the Applict rjts plant is adequate and meet the standards of the

Second Respondent.

The Applicant has stent huge cos's and investments to upgrade the ETP

from time to time sc @3 to ensure that there are proper safeguards and

oS _)a;ﬁﬂ\"‘f‘

measures in place and thereby no pollution is caused.




{vi)  There is no discharge of wealzr oulsids the plant premises thereby causing

no-pollutiofy and hence the Applicant iz net a poitisting industry.

In view of the aforesaid facts, the Appiicant says and submits that it should be
treated differently from the polluting industries with respect to contribution to

the corpus fund.

T With reference to paragraph No. 6 of the Reply, the Applicant states that that
even prior to the CEPT being set up in 1994, the Applicant had ETP in its plant
from the year 1985. In the said ETP, the Applicant had been processing effluent

" ‘for primaty‘anhd secondary tieatiént. CPTB ia its iiterim report (annexed to its
Affidavit dated 15" December 1997 filad before-the'Supreme ‘Court of India in
the aforesaid Writ Petition), clearly records that except M/s. Asian Paints and

M/s. Voltas Limited all individual Effluent Treatiment Plants installed by the

industries are not adequate and not meeting, the standards. This has been
recorded in Paragraph 90 of the Order dated 24" Octobér 2017 of this Hon'ble
Tribunal. The Applicant has been submitting reports to the Second Respondent
from time to time. The Applicant craves leave to refer to and rely upon the
reports as and when required. It is pertinent to note that there is not a whisper
raised by.the Second Respondent at any point of time that the Applicants’ have
violated any-pollution norms or the- Applicants’ plant has caused pollution in the
Patencheru:and Bollaram area: The Applicant: states: that for -the poliution
caused by other industries in Patancheru -and Bollaram area, the Applicant
cannot-be made liable. It is pertinent to note that the key issue and concern of
the Indian Council for Envirc —Legal Action & Ors. in the Writ Petition before

the Supreme Court was to iiitiate action against “poliuting industries" in the

instant case and the Applicant is not a polluting industry.

8. With reference to paragraph Nos 7 and 12 of the Reply, the Applicant states
that the Applicant has taken all the steps and precautionary measures so as to
ensure that its plant does not cause rcllution in the Patencheru area. The
Applicant has set up the ETP in the year 1985 which has been upgraded from
time to time and the Applicant's plant is a 7LD. The Applicant has expended
INR 444.65 Lakhs on settine up of ETPs compliant with standards of CPCB.
As stated above, the Applicant has not caused pollution in the Patancheru
area. The Applicant cannot i»e made l'able for the acts and omissions of other
polluting industries in the Fatencheru =1¢l Bollaram area. The only limited relief
that the Applicant is praying before ris Hon'ble Tribunal is that since the
Applicant has been and contnues to t. 2 a non-polluting industry, the Applicant

be treated differently frorn the poliut:ing industries in the Patencheru and
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10.

12.

13.

Bollaram area qua the confribution t¢ the Corpus fund to remediate pollution
caused by other industries L&ltl&f?aieacheru and Bollaram area. The Applicant
has neither filed any writ petition ner'is the Applicant a party to any such writ
petitions referred to by the Second Respondent and therefore the Applicant

cannot comment on the same.

With reference to paragraph Nos. 8 and 9 of the Reply, contents thereof are a

matter of record.

With reference to paragraph No. 10 of the Reply, the Second Respondent is
misleading this Hon'ble Tribunal by falsely alleging that the first ever report
about functioning of the ETP is found only jn 1997. The Applicant has been
filing timely environmentél statements __wi_t-,h the Second Respondent. By way of
iIlu__strationL a copy of environmental I§tgtemeq§ for the year 1993 which is much
before 1997 is hereto annexed and marked é_s Annexure A..The Second
Réspondent without yerifyfng_its records about the functioning of the ETP at the
Applicant’s piant is making such incorrect which is nothing but to misled and
prejudice this Hon'ble Tribunal. The Applicant denies that since the inception
of Patencheru Enviro Tech Limited (PETL), the Applicant has been sending the
effluents generated in its plant for treatment to PETL. The Applicant denies that
the Applicant has been a contributory to the PETL of the effluents for treatment
upto 2004. The Applicant after carrying-out treatment of effluents in its ETP use

to send the residue for treatment'to CETP.

With reference to paragrabh No. 11 of the Reply, the .Applicant states that it
has been treating effluents ih its ETP at their plant for primary and secondary
treatment and thereafter the residue was sent for tertiary treatment to PETL.
The Applicant states that it cannot be held responsible for the pollution caused

by untreated effluents discharged by other industries at PETL.

With reference to paragraph No. 13 of the Reply, the Applicant has regularly
got their effluents analysed from the accredited approved Government
laboratories. By way of illustration one such report obtained from M/s Pollu-tech
Laboratory & Consulta,r;cy Services for the year 1993. It is pertinent to mention
that the post treatment values set out in the M/s Pollu-tech Laboratory &
Consultancy Services :annot be met unless there is a fully functional ETP in
the plant. Hereto annexed.and marked Annexure B is a copy of the M/s Pollu-

tech Laboratory & Consuitancy Services for the year 1993

With reference to paragraph No. 14 of the Reply, the Applicant repeats and
reiterates that they have been upgrading its TP from time to time in keeping

with the latest technolcgy. It is pertinent to mention that upgradation of ETP is
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14.

15.

16.

not indicative whether AQPL&&M“ f.n&% has caused poliution or not. The
Applicant has been upgrading its ETP "speaks volumes and substantiates
Applicants' responsiveness and comniiiment to the environment. From 1984,
till date, the Applicant has expznded nuge ameunts for upgradation of ETPs.
The Applicant states that its’ cura tzn not caused any poilution and neither has
the Secor:d Respendent ever raff“ sileged that the Applicants’ plant has
caused pollution. The Applicant denies that it has admitted any Kability to
remediate pollution causad as alleged by the Second Respondent. The Second
Respondent has accepted that the Applicants’ ETPs are adequate and meet
the standards. The Applicant says and submits that the Applicant has
expended huge amounts on ETP for achieving zero liquid discharge as well..
The Applicant says and submits tiiat (i).the. Applicant has not caused pollution
(i) ‘it is a non-poliuting industry {ili) the Applicant cannct be made- liable to
remediate poliution caused by ather peliuting industries (iv) the Applicant needs
to be treated differently from tha.pollisfing industries. ..« w0

With referancete paragraph-Nood6of heiReply; the Applicant denies that it is
resorting, to pfolonging the dlitigation: The Applicant statek that'as set out in the
present. Application ‘and- as“sat-out above, the -Applicant has. not caused
pollution and is' not resporisible for poliution:caused by other industries in the
Patancheru and Bollaram-area: The ‘Applicant from 1985 has ETP in the plant
for effluent treatment. The Applicant has from time to time upgraded its ETP
and is alsc. a zero liquid discharge facility. The Applicant says that for the
pollution caused by other industries in'the: Patencheru.and Bollaram area, the
Applicant cannot be mada liable and consequently called upon to contribute to
the -corpus-fund to remediate .poilution.caused- by other industries. The
Applicant denies thét it has approached this Hon'ble Tribunal with the intention
to prolangand delay payments to bermade to.the: Corpus fund. The Applicant
denies that it has resorted to tactics of prolonging the litigation. The Applicant
by this:present Application has prayad for a limited relief that the Applicant is a
non-polluting industry and therefore should be treated differently from poliuting
industries qua the contributien:to the Cerpus fund to remediate pollution caused

by other-industries in the RPatencheru and Bollaram area.

With reference to paragraph No. 17 of the Reply, the Applicant denies the
contents thereof and repeats-and reitcrate what is stated in paragraph Nos. 26

and 27 of the Application.

With reference to paragraph hNoc. 18 oi the Reply, the Applicant denies that the
Application is misconceived and/cr nct maintainable as alleged or otherwise.

The Applicant states that basis the facts enumerated in the present Application
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and herein above, this Hon’ble Tribunal be pleased to grant reliefs in terms of

final prayer clause (B) of the present Application.

In view of the facts enumerated in the Application and herein above and the

circumstances, the Application be made absolute.

Solemnly affirmed and signed )
On this the  day of December 2021 )

Before me:

\ VERIFICATION

0 Jar

DEPONENT

/ e,
5/ Sunil Jaifalkar, the constituted attorney of the Applicant herein, do hereby verify and

/jeclare that the facts stated above are true and correct to the best of my knowledge based

on the records available.

Verified on this __ day of December 2021 at Mumbai

Verified and signed before me:

COUNSEL FOR PETITIONER

SCTaY b
DEPQGNENT
BEFORE ME
e
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ADVOCATE & NoTA RY GOVT. 4y INTHA
Krishna Kutir Behind Now Saw ant Cns
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W 2514 FAINTS (INDIA) LIMITED
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ASIAN PAINTS (INDIA) LIMITED, PATANCHERU_ PLANT
ENVIRONMENTAL STATEMENT FOR THE FINANCIAL YEAR

ENDING THE 318T MARCH 1993

PART -~ A
name and address of the : Shri Abhay Vakil, Director
occupier of the industry M/s Asian Paints (I) Ltd
operation or process Nirmal, 53th Floor
Nariman Foint
BOMEAY ~ 400 021.
Industry category
Sy imary {SIC Code) ;s 2800
Secondary (SIC Code) t 2850
Froduction capacity (MT/year) 1 Faints .= 29000
Synthetic Resins = &B0Q
vear of establishment : 1985
fate of the last environmental : Not applicable thas
+# d:1 report submitted being first submissaon.
PART - B

Water and Raw material consumption

Hdater consumption Cub Mtr/Day

Frocess 45
Uooling 28
orestic 10® (ipcl. gardening:
Total 165
L 3
i2me 0+ products Frocess Water consumption per
unit of products

during the previous during the current

financial vyear financial year
Pzirnts £ Resans Not available @.738 cub mt per

Ton/F1

——_—_———_—-—-—_——.—_————-——-—-——-—.—-——.——.——-——_—.-__—.__-.._____—_—_

swote : Water consumption cannot be ratiornally related to the
production.

Ffaw material consumption cececscceacssass annexure 1

oI
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PART - C
Pollution Discharged to the Environment

per unit of output
(parameters as specified in the consent issued)

1. Pollutants

B7 cuv:-eseasverssessunscnssranseanss ANNExure II
------ Illl."l.l.llllllll:..l.l.!t AnnE'{LIFE III

PART -~ D
Hazardous Wastes
tas specified under Hazardous Wastes [Management
and Handlingl Rules, 1989}

Flease see ANNEXURE IV

PART ~ E
Solid Wastes
Flease See ARNNEXURE .

PART - F

specify the characterisation (in terms of composition =
guantus) of Hazardous as well as solid wastes and indicate dispos

practice adopted for both these categories of wastes.

Flease see ~nnedure VI

PART - B8

Ispact of pollution control measures on conservation of natur
resources and consequently on the cost of production.

#. Jlepact of Follution Control on Conservation

impact of pollution abatement that could be identified
oresented below alonawith the actavity responsible for the same

2. Cleaner Effluent :

14 paint factorv, effluent is generated only during
operations. Froper production planning, maintaining deoicz!
production facility for fast moving items and optimisaing W S need
acount have significantly reduced the consumption of fresh wates

Wl T T,

e eifulents are treated to such extent that the gual:i-
ing body is not atfected adverselv.
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b. Effective Dust Captrol @
The dust generated during charging powder raw material fu

controlled effectively from spreading. Thas helps in maintaining
ambilent air quality.

c. Solvents Reuse :

Reuse OFf solvents helps to conserve the petroleum based producte
that are at the top of the conservation last.

&. lmpacts of Pollution Abatement on the Comt of Production

The expenses on the pollution abatement increased the cost of
production by Re. 15.81 per ton or it of product.
FART — H

additional measures/investment proposal for environmental protectior

'fllgncluping.abatement of pollution, prevention of pollution.

“Fie company 1% determined to improve manufacturing discipline, instal!

cmz=iits evetem in international standard and adopt Total Qualit.
Hanagegent (TOM) . Escellent houseleeping and preventaive marntenance
s~= .oplicat therein. ALl thas will lead to significant reduction
wielusc . Quantities.
Tre L ompany is aware of environment~-friendly products and producty s
Lo 2ESSS . 1t proposes to develop Environment—friendly paints an”
pencu-e  them if demand exists. The company on 1ts own has constantl,
witza2d to discontinue usage o+ hazardous chemicals.

-
wsste reduction and material conservation are thrust areas and such
g weme= are not only adopted but ericouraged. Some of the schemes tha
srw =cheduled for implementation 1n near future are o follows 3

»  Reusable Facking_ for Bulk Fowders @

ne  jumbo or super bags ars @@ t.g capacity bags which can =
raused moare than once. They will be used for powder materials
that are consumed in large gquantities. Once empty, these =-ag:
w111 be returned to the supplier for refill. SBwitchover
trese bags 1% expected toc reduce generation of disposable o3
-, 1% to Z@% in the first year.

Effective collection and Reuse of Powder Raw materialg :

4

‘re e-astang dust cellectaion a.ctems 1nstalled a2t  the ooweds
arging locations are to be modified to improve efvicat
<. _sequently.at is planned to appropriately seqregate and stor

the powdors for use in compatible batches.

Progressive Reduction in Shades of Paint =

o COMEany hag developed & technigue to aenerate B T
crades at the user’'s end. while providing waider choice to= AW
L tcners= such scheme helps reudce the waste because LA

smise the shade—change and associlated cleaning reou il eseris
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PART - I

any other particulars for improving the quality of the environment.

A ]
-

S31d Fainte t(Indiar Ltd 1is & member shareholder of the Come
E+7luent Treatment company based at Fatancheru namely Patanche
Ernvirotech Ltd. Presentlv, we send some of our primaryv treated
séfluent to their plant for pilot scale trials.
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ANNEXURE I

Raw Material Consumption

MName oFf products

Faints

Faints

Faints

Faints

Faints

Faints

Faints

Paints

&

&

Resins
Resine
Resins
Fesins
Resins
Rezins
Resins
Resins

Resins

i s i e S s Sl oo S e e s S i b D e T D U e (B S e B G o e M e (e e S P Al S ST G e s e Sk P S M o S v DS e S Aty S S Gy 000 P e S el v S et e

Consumption o+ Raw Mact
per unlit of output

o - — - — ) T e i S Reth S D S M S ey S 450 ot G

- G e e i s e i o st S s s S i e G S e M S e S o P S S S e R Pl P S e S Ak W AT SO (s oo (o R St et A5 T G g T W Al S S Wl el B S AP M G b e e

e e T e i it e e i e P i e S P Sl G Y A P St P Ve e
e o b e e A i — " S Tt S s — A A S e > G SR S vt S0 S i S (M s B i e S

During the Durang t
Previous Current
financial fipancia
Year Year
?.12= @.114
0.256 @.274
8.041 2.040
d,.33R @.3143
8.011 .08
B.1e% D.152
a.a014 D.014
@.14C @.157
4
a.102 D.@96
uzv/
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ANNEXURE I1

Water Pollutants

THo Parameter Guantity of Conc of Fercentage Reasor
pollutants poliuvtants of variat-
discharged in discha—- ion from
(ka/day per raes 'm@/L: prescribed
ton product) standards
(See noté 1 wilth reasons

N pH Tedb 7.36 ) Better

gz Temperature Ambient Amblient NA perfor

& Susp. Sclids B.Q%64 & - Z and re

o4 BOD at 20 C P.0132 - R - Z7 efflue

&©. Cor @.8742 12= -~ 48 qenera

B . Q11 & Grease Q.0292 ] - 50

& Fhenoslics M1l HMal -10Q

-3
= Lead as Fb 1.72x1@ .27 - 7@
B Chromium (VID Wil M1l -100
s Cr

L. NHickel as Ni Nil N1l -120

4.3 . Zimd as In 2.9¢10 0.0a% - 9=

R . Cadmium as Cd Mil Nil -100

gt =
Copper as Cu 9.70%10 .21 - 2%
Hercur . as Hg Nil Nil -100
TD> 7.479 1z - 38

i " S R s et S S e e et U U Pk A o Pt el e P S A S D P S e WP 8 PSS et b

) o o o s S T i S A0 e St P S

1 E .cept for pH and temperature.
' NA: not applicable




ANNEXURE 1I1I

Air Pollutants :

— — — Tt e T T A S B S S S S W 90

diveant timiting Ubserved conentration
concentration 1in stach attached to

Thermopack Boiler

23

4-
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ANNEXURE IV

Hazardous Wastes o

. ————.—.———._—_-—_.......-.-u.-.———-—-—.—.—_—.——-————-—.—.—_——-—..-_......———..—_

a. From Frocess

o it o b S R S s S e T

e e s et S M e B e S e S B S

1. Waste Solvents ltr) b 71681
Z. Damaged Containers (ta 18 39905
~. Liners/Containers 1& 6580
of haz.raw material tkg
1. Waste powder (kg) 7 15160
<, waste 01l (ka) : 10 28356
¢. f-om pollution control facilaty
1. Zludoge (kg? 1z 9000
Weight on dry basis!
Verte 5 GQuantities are TOr currant financial year. Data ¢ fOr
previous financial vear not available.
’}A/
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ANNEXURE V

2

Solid Wastes :

e oA St s s D i it S8 v MY Pt e D S PO S B ey S S i PR o AR s e e St e et R D

@ Hsate Spurce Total Guantiy (kg
ik R S S e et e o e e e bt ot e et e e b e
. ll & . From process
HDF bags {(in Nos? 1247729
<« Wooden Scrap 14741
1 @ FaperssCartons 26170
" 4. Gunrme . bags (in HNos 25130
P : i, Carbuoy/Drum {(in Nos. 23
) 4 Ffrom pollution control +acilaty Hil
R e tnier cear. et tor
Mete 1 CGuantities are for current fainancial vear. Data for

previous financial vear not available.
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Annexure VI

Part - F

Characterisation:
Composition

saste Solvents

Lamaged containers

Liners. containers
or nazardous raw
raTeErials

0210 waste as per
e ure V

Sludge trom
es<luent treatment

Mimeral Trupentine
with pigments. ex-
tenders and other

paint constituents.

Metal containers
rendered hazardous
because of peaint
residue.

Mostly pla=tice,
rendered hazardous

tecause o+ material
contained.

Not analysed.

As given below.
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Disposal
Fractice

- et i @ e S G o s s s e S e e

Reused / recvecled
appropriate use.
Excess solvent so

Sold as metal scri
for ultimate recwy

The liners and cor
ners are rinsed %«
detoxify and sold
washees form the p.
or product.

Sold.

Leachate potentia.
tested. Land+1llar
hazardous, hence
adopted.

e s e e e e i i g o2t ) P TS T RS Bt P S P e A S B S P S S S S e G Sl Sl P e B G S AR T e S S S St et ek Sk S AT S M e S e S £ s s S

.' - ela
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‘.‘_ g . —adarum
& o Lhromlnm
A v 5 oo per
. % Y-
4 b+ 2a3
= chel

Concentrataion
(% wriwd

.18
2.90172
@.0040Q
2. 1o80
@.1300
2.0001
Qa.0z’a

— e S o S ot et B Y2 S0 Uioe e s e S

Guantity
(L.g/vyear)
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14.400
11.7203
@.08%
2.4370
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